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per head Der day to displaced 
persons above 2 years aad 
below 12 years.

In addition the semi-permaneat and 
permanent liabilities of Government 
are entitled to firewood and clothinjc 
according to prescribed scales.

Shri S. C. Samantjt: May 1 know,
Sir, whether any number has been 
added to the Yole Can^ with the abo
lition of the Jammu Camp?

Shri A. P. Jain: The question is al
together incomprehensible to nie, be
cause Jammu Camp l)as nothing to do 
with the Yole Camp.

Shri S. C. SamaBta: May I know
whether a number of unattached per
sons who were left in the Jammu 
Camp after its abolition were added 
to the Yole Camp or not?

Shri A. P. Jain: Some time ago a 
lew persons belonging to the perma
nent liability were brought to the 
Yole Camp. But I may inform the 
hon. Member that the Yole Camp has 
been practically disbanded. The last 
batch of 103 families is shortly to 
leave and then the camp will be com
pletely closed.

Shri S. C. Samanta: May I know.
Sir, how the training arrangement of 
these, semi-permanent liability, Unat
tached persons will be met—whether 

Central training centres will be open
ed in Yole Camp or elsewhere?

Shri A. P. Jain: As I said, the Yole 
Camp is being wound up.

Shri T. S. A. Chettiar: May I know 
Dn what principles these divisions are 
made?

Shri A. P. Jain: The principle is
given there—age.

Shri T. S. A. ChetUar: I mean
permanent liability and temporary 
liability.

Shri A. P. Jain: LiabiUUes are
divided into three categories:

(i) Complete permanent liabili
ty: Those displaced persons who 
due to age or infirmity cannot do 

any useful work and who have 
none in a position to support them 
at present or in the future;

(ii) Partial permanent liability: 
Such inmate5; of Homes/Infirma
ries as can, after some training 
become partially employable or 
whose children, as they are able 
to stand on their own legs, can 
contribute partially towards main
tenance of their parents; and

(iii) Complete but terminable 
liability: Dependent children and
orphans living in Homes/Infirma
ries, will constitute Government’s 
compilete but terminable liabiUty. 
Such adults, as after an initial 
peried of training ape in a positicyi 
to support themselves, or their 
children/other relatives are in a 
position to support them will also 
constitute complete but terminable 
liability.
Shri S. C. Samanta: May t  know

whether any complaint has been re
ceived by the hon. Minister *as regarda 
the insufficiency of supply of clothing 
and medical facilities there?

Shri A. P. Jain: No such com
plaint was received. But as 1 said the 
camp has »been wound up: Only 103 
families remain which are in the pro
cess of being shifted from Yole Camp 
to other places.

San sk rit  Stu d y

*1485. Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased 
to state:

(a) whether the Government o£ 
India have given any subsidy to any 
Indian Universities for promoting San
skrit study;

(b) if so, to which Universities; and
(c) the amount of subsidy to each 

of them?
The Deputy Minister of Natural Re- 

sonrces and Solentiilc Research (Shri 
K. D. Malayiya): (a) to (c). Govern
ment hav&. given to the Andhra Uni
versity a Silver Jubilee grant of Rs. 3 
lakhs for the establishment of a chair 
of Sanskrit.

Dr. Ram Snbhag Stngh: May I
know, Sir, whether Government has
been approached by any other Uni
versities for grants for such studies?

Shri K. D. Malaviya: Yes, Sir; 
various Universities have approached 
Government for help on a Five-year 
Plan basis and all those schemes ara 
being considered.
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Shri Krishnacharya Joabi: May I
know. Sir, whether any subsidy is
being given to other institutes lor
.promotion ot any language?
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[The Minister of Education and 
Natural Resources and Scientific Re
search (Mtiulana Azad): I wvxuld
like to clarify the position. As this
question concerned the Universities,
therefore in reply reference was made
only to the Universities. Certain ins
titutions like the Hoshiarpur luatitute
and the Bhandarkar Institute, Poona
are carrying on research in Vedic
literature or general Sanskrit litera
ture. Government is giving :iid to
these institutions also, but these havo
not been referred to.]

WOMBNIN ALL-INDU SERVICES

*1486. Dr. Ram Subhag Singh: Will 
the Minister of Home Affairs be 
pleased to state the number of women
at present in the (i) Indian Adminis

trative Service, (ii) Indian Police
Service, and (Hi) Indian Foreign
Service?

The DeiNity Minister of Home AITaiii 
(Shri Datar): (i) Indian Admlnia- 
trative Service ...................................  fl

(U) Indian Police Service ......Nil.
(iii) Indian Foreign Service...... 4.

Dr. Ram Subhag Singh: Is there
any bar to women bein^ appointed in 
the Indian Police Service?

ShH D a ^ : No bar.
Dr. Ram Subhag: Singh: Did bm

woman candidate pass the U.P.S C.
Examination for the Indian Police
Service?

Shri Datar: Till now, to my know
ledge, none has appeared Or the
Indian Police Service.

Dr. Ram Subhag Singh: May I
know, Sir, whether there are any wo
men appointed to judicial posts?
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